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Appendices (Hindi and English ver-
sions) of the Committee for Promo-
tion of Urdu. [Placed in Library.
See No. LT-3254/79].

NOTIFICATIONS UNDER  INDUSTRIES
(DEVELOPMENT ANp REGULATION) AcT,
1951, AND REVIEWs ON AND ANNUAL
REPORTS OF SCOOTERs INDIA LD,
LuckNow FoOR 1977-78, BHARAT PUMPS
AND COMPRESSORg LTD., NAINI (ALLA-
HABAD) FOR 1877-78 AND DBHARAT
HrzAvy PLATE AND VEssEns Lio.
VISAKHAPATNAM FOR 1977-78,

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): I beg
to lay on the Table:—

(1) A copy each of the follow-
ing Notifications (Hindi and En-
glish versions) wunder sub-section
(2) of section 18A of the Indus-
tries (Development and Regula-
tion) Act, 1951:—

(i) S.0. T34(E) published in
Gazette of India dated the 26th
- December, 1978 regarding the
continuance of contro]l over the
management of Bombay unit of
Messrs Hind Cycles Limited,
Bombay, [Placed in Library.
See No. LT-3255/79].

(ii) 8.0, 785(E) published in
Gazette of India dated the 26th
December, 1978 regarding the
continuance of control over the
management of Ghaziabad unit

(ii) Annual Report of the
Scooters India Limited, Lucknow,
for the year 1977-78 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
3256/79].

(b) (i) Review by the Gov-
ernment on the working of the
Bharat Pumps and Compressors
Limited, Naini, Allahabad, for
the year 1977-78.

(ii) Annual Report of the
Bharat Pumps and Compressors
Limited, Naini, Allahabed, for
the year 1977-78 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, [Plac-
ed in Library. See No. LT-
3257/791].

(¢) (i) Review by the Govern-
ment on the working of the
Bharat Heavy Plate and Vessels
Limited, Visakhepatnam for the
year 1977-78.

(iiy Annual Report of the
Bharat Heavy Plate and Vessels
Limited, Visakhapatnam for the
year 1877-78 along with the
Auditeq Accounts and the com-
ments of the Comptroller and
Auditor General thereon. {Placed
in Library. See No. 3258/79].

NOTIFICATIONg UNDER ALL INDIA
Services AcT, 1951,

of Messers Hind Cycles Limited,

Bombay. [Placéd in Library.

See No, LT-3255/79].

(2) A copy each of the follow-
ing papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(a) (i) Review by the Gov-
ernment on the working of the
Bcooters India Limited  Luck-
now, for the year 1977-78,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay
on the Table a copy each of the
following Notlfications (Hindi and
Engligsh versions) under sub-section
(2) of section 3 of the All India Ser-
vices Act, 1951:—

(1) The All India Serviceg (Pro-
vident Fund) Amendment Rules,
1978, publisheq in Notifications
No. GSR 149 in Gazette of India
dated the 16th December, 1978.
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(2) The Al India Services (Pro-
vident Fund) Second Amendment
Rules, 1978, published ih Notifica-
tiong No, G.S.R. 1492 i, Gazette of
India dateq the 16th December,
1978.

(3) The All India Services (Dis-
cipline and Appeal) Amendment
Rules, 1979, published in Notifica-
tions No. G.SR, 73 in Gazette of
Indig dated the 20th January 1879,
[Placed in Library. See No. LT-
3250/179].

12.05 hrs.
ARREST OF MEMBER

MR. SPEAKER: 1 have to inform
the House that I have received the
following telegram dated the 20th
February, 1979, from the Senior Sup-
erintendent of Police, Jammu, *5-(ayv:

“Shri Baldev  Singh Jasrotia,
Member of Parliament, arrested to-
day at Jammu, under sections 107/
151, Cr. P. C, and remanded 10 ju-
dicial !ock up under orders of Exe-
cutive Magistrate,”

—— —,

RE. CIRCULATION OF HINDI VER-
SION OF REPORTS RECEIVED
FROM MINISTRIES

MR. SPEAKER: Now, Calling At-
tention. Mr. Pradyumna Bal. (Inter-
teruptions).

o woft o a (waa) o wew we
W g wne wEe & 1 AT srwewr Wy S
7 2 e e o fam € AR F 9 g
PR qve e fagrft arode) o o avw & o0
TR, aw fad v ot wrer F Qo vk b ) 7wy
e A fear o, (s | oy
Yot § 52 qre agelt 8, & vw W a7 wAm
STEALE | WO T AT ) WTY N T 39
% f—rw wr aw W Y & f el v WY

Reports
RN W AN TG, s ke Iwer
e afiy......

MR. SPEAKER: 1 think Govern-
ment should have done this.

ferdw i (ot wrew fagrt W) - R
sl # fooe &9 8, W Iw w1 ferer
LACE R SIEE €101 SR (sameam). .. ..

MR. SPEAKER: Please hear me.
The hon. Minister said that there was
some delay in the distribution of it.
That is not correct. The Office tells
me that you have not supplied them
with the Hindi copies.

Wt W T ATy # T AT S STHTA
A% g7V AE T AT | W G GAH
%1 oY B ded

&t T ATy (TaEeE) i 0w frliga
¥ F arr s ¢ e e v wfeem &
WAGA WAT T AT AEA # an fent et
ﬁ“qszﬁawtrhWng%im?fwhgf
*Y grzfam g7 99, A1 2% TR &1 A4 €Y S0
AT HAE & GARA T, &Y WOHE qwA
Tfgn o 38 & gardr 997 Agwme @A |

SHRI C, N, VISVANATHAN (Tirup=-
pattur): In all the languages, not only
in English. It shoulg ke given in all
the languages—not only in English.

st T ATCEW : 5H ATE § TA TIN AL
IHA &1 | 9T a® frdt e 7E g, @A
AP AT | FAFET T wE &, (vawa)
........ faars &1 vy §1 1 73w v fEamm
fedt &7 arar @ ¢ fel enfafae wrar 20
...... (wrwam™) ... WO F WS wT QAT
i fegr WY fzedy 41 A

SHRI SHAYMNANDAN MISHRA
(Begusarai): May I seek a clfiriﬂca—
tion from the Chair on this point?

What is the practice in your office,
when the office receiveg the Hindi ver-
sion? In such matters, does not the
office {ry to ensure conformity with the
Constitution? (Interruptions) Sir, my
quesiion ig this. When your office
receives only an English copy, iIn
order to ensure conformity with the



